
Date of receipt Amount claimed
Amount of claim 
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1 ARGS Infra - 24-07-2025 27,25,368.00₹                                                 -   Other operational creditors 0 0 - - - - - 27,25,368.00₹                  -

2 Insituform Pipeline Rehabilitation Private Limited - 25-07-2025 1,98,97,469.00₹                                              -   Other operational creditors 0 0 - - - -  - 1,98,97,469.00₹               -

3 Ms Bamrah Pipes - 25-07-2025 41,39,561.00₹                  -                             Other operational creditors 0 0 - - - -  - 41,39,561.00₹                  -

4 Ms DH Construction - 23-07-2025 1,91,44,468.00₹               -                             Other operational creditors 0 0 - - - -  - 1,91,44,468.00₹               -

5 RR Infra - 24-07-2025 2,46,24,509.00₹               -                             Other operational creditors 0 0 - - - -  - 2,46,24,509.00₹               -

6 Regal Enterprises - 25-08-2025 2,36,67,637.45₹                                              -   Other operational creditors 0 0 - - - - - 2,36,67,637.45₹               -

7 TK Elevator India Private Limited - 05-09-2025 55,134.00₹                                                      -   Other operational creditors 0 0 - - - - - 55,134.00₹                       -

8 Swastik Trading Company - 13-10-2025 71,16,861.00₹                                                 -   Other operational creditors 0 0 - - - - - 71,16,861.00₹                  -

Total 10,13,71,007                    -                                - - - -                     10,13,71,007                    

3.  The claims where admitted are subject to further revision/substantiation/modificati on on the basis of any additional information I evidence I clarification which may be received subsequently and which warrant such revision/substanti ation/modification.

Notes to list of creditors

1. As per Regulation 14 of IBC 2016-

Where the amount claimed by a creditor is not precise due to any contingency or other reason, the interim resolution professional or the resolution professional, as the case may be, shall make the best estimate of the amount of the claim based on the information available with him. The 

interim resolution professional or the resolution professional, as the case may be, shall revise the amounts of claims admitted, induding the estimates of claims made under sub regulation (1), as soon as may be practicable, when he comes across additional information warranting such 

revision.

2. Claims have been provisionally admitted by IRP I RP on the basis of records / documents submitted by the creditors, as the updated books of accounts of the Corporate Debtor are still not made available to IRP/RP

Amount of claim 

under verification

Remarks, if 

any

Annexure-8

Name of the corporate debtor: KKSpun India Limited ; Date of commencement of CIRP: 11-07-2025 ; List of creditors as on: 14.10.2025

Sl.

No.
Name of creditor

Identification 

No.

Details of claim received Details of claim admitted

Amount of 

contingent 

claim

Amount of 

any mutual 

dues,

that may be 

set-off

Amount of 

claim not 

admitted

List of operational creditors other than Workmen, Employees and Government dues)  (Amount in₹)



Total 20,27,42,014.90               -                               -                     


